
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 10/09/2026

(2012) 08 KL CK 0212

In the High Court Of Kerala

Case No : Criminal MC.No. 2591 of 2012

Sarojini and Krishnan APPELLANT

Vs

Dineesh, Mathew Dixon and State of Kerala RESPONDENT

Date of Decision : 22-08-2012

Acts Referred:
Criminal Procedure Code, 1973 (CrPC) — Section 482
Penal Code, 1860 (IPC) — Section 323, 324, 34, 427, 447

Citation : (2012) 08 KL CK 0212

Hon'ble Judges : P.S. Gopinathan, J

Bench : Single Bench

Advocate : K.R. Vinod, for the Appellant; R. Renjith Public Prosecutor, for the 
Respondent

Final Decision : Allowed

Judgement

Honourable Mr. Justice. P.S. Gopinathan

1. In this petition u/s 482 of the Code of Criminal Procedure, the defacto
complainants in C.C.No.231/2009 on the file of the Judicial Magistrate of the First
Class-I, North Paravur for offences under Sections 447, 427, 323 and 324 read
with 34 IPC seeks an order to direct the Judicial Magistrate of First Class-I, North
Paravur, before whom the case is pending, to have an earlier disposal of the
case. It is reported by the learned Magistrate that the pendency before him till
the year 2008 is 1669 and therefore the Magistrate is not in a position to report
the time frame within which he could dispose of the case. Having heard I find
that the petitioners are senior citizens and the 2nd petitioner is aged 72 years.
Therefore, they are entitled to priority in disposal of the case.

2. In the result, this petition is allowed. There would be a direction to the Judicial
Magistrate of the First Class-I, North Paravur to dispose of C.C.No.231/2009 as
expeditiously as possible, at any rate, within nine months form the date of
receipt of a copy of this order which the petitioner shall produce before the trial
court.
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